AT HYDERABAD

OA.549/96 . decided an : 12-8-D6
Betiween :

D. Sugana S : : Applicant

and ‘. '

1. The Flag Officer Cemmanding in Chief
Headquarters (fer SC GIV)
Eastern Naval Cemmand, Visakhapatnam

2. Cemmadora,

Chief Staff Officer (P&h)
Naval Deckyard
Visakhapatnam

,3. T. Bhaskar Rao
UDC, Naval Deckyard

Visakhapatnam Respondents

B. Ranganatha §
Advecate

Ceunsel ferthe applicdnt

Ceunsel fer the respendents: : V., Bhimanna
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Judgemént |

0A.549/96

Oral erder (per Hen., Mr. Justike M.G. Chaudhari,ve¢)

|
M Ranganathe Rae, for tAe applicant. Mr. J

Bhimanna for the resp@ndents‘én netice.

OA admitted. !

Netice waived. Taken up!ﬁar immediate heariltx
: 1
the

2. The applicent was placed at Serial Ne.5 in !

panel prepared en 23-6-95 fe% premotien te the p

Office Superintendent Gr.IIrfAnnexure—I+; which 5

gl

bst ef

ets

eut the panel mentiened "Clerks ef Engineering Rester",

!
The applicant belengs te Secpeduled Caste commun
On a representation filed byl the respondemt(,; c!
te ba senier te the applicantiand alse belenging

pegrrried
cemmunity the panel was reviewed by Review DPC

ity.
laiming
te SC

which met

l
on 18-9-1995, It has revised the panel by deleking the

name of the applicant and 1$c1uding the name of]

Respendent Ne.3, Mr. T. Bhaskar Rae, inither pl%ce at
995,

l - L
S1.Ne.5. Curiouﬁ?eneugh bylorder dated 22-11-1
issued by the Administratiﬁe Officer, it has b

R |
that a @gggteﬁ undertaking |may be ebtained fre

|

I
dent-3 that infermatioqﬂth?t he had been cenverted inte

2en directed

n Respen-

the

Christianity is net cerrect and he centinues t
|

SC cemmunity and 3 1atest-#ertificate bgyobtaj

the District autherity tha% he belengs te SC ¢emmunity

and ferward te the Headquarters befere censideri

case for premotien te the;gradé ef Office Suppri

4

l .
Officer, SC/ST infermed Fhe Headquarters that the fact

Ll
as te whether Respendent-3 belengs te 3C cem
¥ .2

® beleng te

ned frem

Grade IT. By latter dated 30-11-1995 the Lialissen

unity be

ng his

ntendent




certificate is issued that he will be premeted i

3

got verified frem the Reviewing autherities befedre

giving him premetien. The impact ef beth the lg

is same. TIt, therefere, means that the empaneln
Respondent-3 is made cenditienal and enly if cag
available vacancy as an SC Candidate. TIf he fai
ebtain that certificate, we think that in view g
sarlisr selectien eof the applicant she sheuld be
tuted in hif%lace at 81.Ne.5 in thebanel. The ¥
panel weould expire after ene year i.e. on 18-9«9

is agrsed by beth the ceunsel that the life of t

is ene year. Itzis, therefere, imperative that

tters
ent ef
te

n the

1s te

f the
substi-
avised
6. It
he panel

the

questien ef the caste of the respendent is ﬁ%ﬁﬁﬁ%lly

decided before the ekpiry ef the panel. "1In the

of the same net being finalised befere expiry eof

event

the

panel, then the claim of the applicant t@® be premeted

sheuld be decided en the feeting that she was empanelled

Hhe
on 23-6-95 netwithstanding + revised panel dateg 10-10-95

and she shall be given benefit ef@%romotianﬂl*A“ﬂi”hgez y
3. CA is diéposéd ef in terms ef abeve erders| Ne :

Prasad)
)

b gdinn Vice Chairman

Dated : August 12, 96
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0.A.549/96.

To

-4-—

1, The Flag Officer Commandlngnln-Chief

Headquarters (for SC CIV) .
" Eastern Naval Command, Vlsakhapatnam.

2.

3.

4,

5.

6.

7.

The Commadore v
Chief Staff’ Officer(P&A) Naval rbckyard,

Visakhapatnam.,

One copy toMr.T.Bhaskar Rao, UDC Naval tbckyard,

One

One

One

One

pvm,

Vlsakhapatnam.
copy to ﬂr.B.Ranganathé Rao, Advocate, CAT.Hyd.
copy to Mr,V.Bhimanna, Addl.CGSC.CAT,Hyd.
copy to Library, CAT.Hyd. '

spare copy.

B T —




pvm

S

_, - NS |
\ql%/%, I COURT ™%

TYPED BY _ 'CHECKED BY

COMPAREL. BY APEROVED BY

IN THE CENTRAL ADMINISTRARIVE TRIBMNAL
HYDERABALD BENCH ATHYDERABAD

4"/_

THE HON'BLE MR.JUSTICE M,G.CHAUDHZRI
VICE~CHAIRMAN

AND

- M”,a”‘

THE HON'BLE MK.H,RAJENDRA PRASAD:M(X)

Dateds Yl & ~1996

O+BER—/ JULGMENT

Mwdo B B0 /Colss NoO,

in

0.A.No.

L]

E)L4.q /(16 . | ;

T.F&-IJ‘OQ— (w.p. /

Admitted and Interim Directddns A

'IsSped.

Allcwed.

Disposed of with directions

Dismissed

Dismjssed as withdrawn.
Dismi'ssed for Default.
Ordejed/Re jected.’

No order as to costs.
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